Government of Jamnu and Kashmir
Jal Shakti Department
Civil Secretariat, Jammu/Srinagar.

- NOTIFICATION :
Srinagar, the _2Y4h of October, 2020

i SO 59 exercise of the powers confer:ad by Section 197 of Jammu and Kashmir
Water Resources ( Regulation and Management) Act, 2017, the Government of Union :
. Territory of Jammu and Kashmir hereby orders that the words “ and the Constitution of

' Jammu and Kashmir” appearing in the Schedule appended to the Water Resources
. (Regulation and Management) Rules, 2011 sh=i! be omitted.

By Order of the Lieutenant Governor.

HEh o

(M.Raju) IAS

| e Secretary to the Government:
No:- V""’k“‘“’“}m\w\%\%w Dated:- &Y-\o.202 0

Copy to the:-

5 All Financial Commissioners.

2 All Principal Secretaries to the Governms nt.,

3 Principal Resident Commissioner, J&K Government, New Delhi.

4. Principal Secretary to the Lieutenant Govarnor,

o All Commissioner/Secretaries to the Gevernment.,

6. Chief Electoral Officer, J&K. |

74 Joint Secretary (J&K), Ministry of Home #ffairs, Government of India.
8. Divisional Commissioner, Jammu/Kashn .

a5 Secretary, Jammu and Kashmir Water Resources Regulatory Authority.
10.

General Manager, Government Press, Jamimu/Srinagar. :

11.  Private Secretary to the Commissioner/S«cretary to the Government, General
Administration Deparj:ment.
12.  Private Secretary to the Chief Secretary.
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13.  Private Secretary to Advisor (B) to Lieutenant Governor.
14.  Stock file. i



